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FT.3M. 2367(H).— Frald TCHTL, T TSN AT 1956 (1956 F1 48) (o o zae
THT ITH ATTHAH gl AT g) il 1T 3F shl IT-eITT (1) FIT T&T TRAT T TN FLd g, TG AT
E1 ST 3 T o ST 1S4 o AT f5rer § NHNE 4C & 6.6, 9.25 7 f.51.32.74 (Felde? FATA,
ZHET) T o -TUE & (FHAT (ATSIHLU/TEE Moy qigd 2-AH/4-A T T SAM1R), LA, v 3T
TATAT & Al TS (o0 ag s srafera g Srasr dterd auia S stqa=1 § a7 @ 8, UHr & &1
ST A 5 AT AT T SO HTAT 2

F1% ff =feh, S I Gf% § Raws 2, 3w sttt £ awr 3w it sv-amr (1) F adfiw @i

TSI % oI UHT qiF 3 ITANT 9% TGS § 7 ATSE=AT F TR il I F THe 3 Fae =T
ATRT TR T TT

UHT Yo SATTT HETH T, AT UHS B0 4T &l (oI =T 7 T&q hf SISt 3T 396 396
AT ST FohT STUI S |erd TRty srafrdl 0 AeTd &9 7 27 T fBfess Teay ger g9
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ST 3T (| ST SiY UET STqfial 6l g9ars & THETq a9T UHT &Y = F:7 & T4, q(S Fs af, o
TETH YT STA9TF THE, AT G AT AT ST Tl SATATA Y AT T SFALATT T FhT |

I sAferfea it e 3 it IT-4TRT (2) F TfT werw wrfersrTe grer AT A wre oft srer sty

T |

TH SATAAAT 6 AN AT ATAT I o L@ AT AT A TeH TTIEHT 6 I HIATAT § 3T
8 3 3T fRaas AtRat g Adreror & ST gdr ¢ |

AL
TSI I o araT forer § NHNE 4C % .. 9.25 | f3.#1.32.74 % forw s1sie it ST arett §=1
TIRT SrraT §3=AT Aigd S &1 |@terd fFewor

ST FT ATH: ST St =7 77 ST

waw | g Een || qE e | g R TER | g Edeee || i s
HeE (SIEIREETEY (FFAT)

1 2 3 4 5 6

ATAH T AT T

T FT A GO g3

1 1685/188 BREl arT-2 (FRsft) || 0.0636 (%) 0.0636
2 1689/193 st arT-2 (FRsft) || 0.0537 (&%) 0.0537
3 1691/193 REl arTT-2 (fAsf) 0.02 (FFeaX ) 0.02
4 1697/190 [RELl arT-2 (FRsft) || 0.0462 (FFT) 0.0462
5 1699/191 BELl -2 (s || 0.0258 (37T 0.0258
6 1701/194 fasft arrT-2 (fash) || 0.0259 (@FT) 0.0259
7 1705/1683 [RELl arT-2 (Fsft) || 0.0419 (@F=) 0.0419
8 1707/1703 RELl a2 () || 0.0051 (BFeaX) 0.0051
9 1708/1703 [RELl arT-2 (FRsft) || 0.0483 (@FT) 0.0483
10 1709/1703 BELl arr-2 () || 0.0015 (BFeaX) 0.0015
11 1713/1686 IGELl FreTT-2 ((Rs) 0.02 (ZFaT) 0.02
12 1714/1686 REl arrT-2 (fas) || 0.0394 (FFT) 0.0394
13 1715/1688 st arT-2 () || 0.0464 (&%) 0.0464
14 1716/1688 IGEl FreTr-2 () 0.0212 (F%7) 0.0212
15 384 REl arT-2 () || 0.0902 &+ ) 0.0902
16 385 IBELl T -2 (A=) | 0.0421 (B%FA7) 0.0421
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17 482 AT IREMTE (FLET)||  0.1699 (A7) 0.1699
R IE ]

18 490/1611 qCHRT e ( ) 0.0724 (37 ) 0.0724

19 501 GEEAEA] ESEMGRETE)) 0.0152 (ZFT) 0.0152

20 501/2 IREL arert-3 (st 0.0108 (FFa7 ) 0.0108
FTLTAT-

21 502 GECARA] 2 ( ) 0.0441 (Z%27) 0.0441
FIAT-2 / T

22 504/1 EEil qtT 0.0116 (FT) 0.0116
34T (FAsh)

Total 0.9153

[®T. . NHAI/53012/21/PIU/DAU/Dausa-Jaipur/LA/3A]
g FiET, e

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 8th May, 2026

S.0. 2367(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NHNE 4C in
the stretch of land from Km. 9.25 to Km. 32.74 (Collectorate Office, Dausa) in the district of DAUSA in the state of
RAJASTHAN, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, SDO Dausa in writing and shall set
out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard, either in
person or by a legal practitioner, and may, after hearing all such objections and after making such further enquiry, if
any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Brief Description of the land to be acquired with or without structures falling NHNE 4C in the stretch of land from
Km. 9.25 to Km. 32.74 (Collectorate Office, Dausa) in the district of DAUSA in the state of RAJASTHAN

[State: RAJASTHAN

||District: DAUSA

SL. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)
L 1| 2 L3 L4 | 5 | 6 |
|Taluk: Dausa |
|Village: Khuri Khurd |
I ||1685/188 ||Private ||Barani-2 || 0.0636 (Hectare )|| 0.0636|
2 ||1689/193 ||Private ||Barani-2 | 0.0537 (Hectare )| 0.0537]
B |[1691/193 ||Private ||Barani-2 I 0.02 (Hectare )| 0.02]
l4 111697/190 ||Private ||Barani-2 || 0.0462 (Hectare )|| 0.0462]
5 1[1699/191 ||Private ||Barani-2 | 0.0258 (Hectare )|| 0.0258)|
|6 ||1701/194 ||Private ||Barani-2 || 0.0259 (Hectare )|| 0.0259|
17 |[1705/1683 ||Private ||Barani-2 | 0.0419 (Hectare )| 0.0419|
B 11707/1703 ||Private ||Barani-2 | 0.0051 (Hectare )|| 0.0051]|
l9 |[1708/1703 ||Private ||Barani-2 | 0.0483 (Hectare )| 0.0483]
10 [11709/1703 ||Private ||Barani-2 | 0.0015 (Hectare )| 0.0015|
|11 ||1713/1686 ||Private ||Barani-2 || 0.02 (Hectare )|| 0.02|
12 |[1714/1686 ||Private ||Barani-2 | 0.0394 (Hectare )| 0.0394]
13 |l1715/1688 ||Private ||Barani-2 | 0.0464 (Hectare )|| 0.0464]
14 [1716/1688 ||Private ||Barani-2 | 0.0212 (Hectare )|, 0.0212|
15 ||384 ||Private ||Barani-2 | 0.0902 (Hectare )| 0.0902]
16 385 ||Private ||Barani -2 | 0.0421 (Hectare )| 0.0421|
|17 ||482 ||Government ||Charagah || 0.1699 (Hectare )|| 0.1699|
18 490/1611 Government g;‘gaMumkin 0.0724 (Hectare ) 0.0724
19 ||501 ||Government  ||Banjad | 0.0152 (Hectare )| 0.0152)|
120 ||501/2 ||Private ||Barani-3 | 0.0108 (Hectare )| 0.0108|
21 ||502 ||Government  ||Barani-2 | 0.0441 (Hectare )| 0.0441]
Barani-2 / Gair
22 504/1 Private Mumkin 0.0116 (Hectare ) 0.0116
Udhog
Total|| 0.9153)|

[F. No. NHAI/53012/21/PIU/DAU/Dausa-Jaipur/LA/3A]
SHAIKH AMINKHAN, Director
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